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PETI TI ONER
RAJESH AHUJA

Vs.

RESPONDENT:
MANQJ M TTAL & ANR

DATE OF JUDGVENT: 05/ 12/ 1997

BENCH
al, B.N KIRPAL

ACT:

HEADNOTE

JUDGVENT:
JUDGMENT
Verma, CJI.

Leave granted.

Havi ng heard the | earned counsel for the parties we are
not inclined to interfere with the grant of leave to
def endant, but we are of the opinion that the terns on which
| eave has been granted should be nodified. W are inforned
that the sumof Rs. 10 |acs has already been deposited in
cash by the respondent herein with the Hi gh Court agai nst
the entire claimin the suit while security has been offered
for the amunt of Rs.10 lacs. W Mdify the condition of
grant of Jleave and direct the defendant/respondent to
deposit a further sumof Rs. 10 lacs in the H gh Court. The
entire amount of Rs. 20 |acs would be kept in fixed deposit
so that it is available for being paid to the successfu
party as result of the decision of the trial —court. On
deposit of the balance amunt of Rs. 10 lacs in the Hi gh
Court within 8 weeks, the docunments for the purpose to
security furnished by the defendant/respondent. The appeal s
are di sposed of accordingly.




